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[Shri Shahnawaz Khan] 
is the Ministry of Economic and De-
fence Co-ordination; then there is the 
Ministry of Transport. We are al-
ready in consultation with each other 
and as SOOn as the surveys are com-
plete, certain decisions will be taken. 

Then, my hon. friend, Shri Muthiah, 
talked about the Tinnevely-Cape 
Comorin survey. This is already in-
cluded in the Budget and the work is 
already in progress. 

My hon. friend, Shri Hazarika, was 
critical of the fact that the progress 
on the new broad gauge line which 
has been decided for extension into 
Assam is not fast enough. I can 
assure him that this work is pro-
gressing at the top priority; it is pro-
gressing as fast as the RaIlways can 
cope with. 

Shri Basllmatari (Goalpara): May 
I know when work is likely to start? 

Shri Shahnawaz KhaD: Work is 
already in progress. 

Shri Hazarika also wanted that both 
sides of the track should be cleared 
and people should be settled on that 
SO that it will provide security to the 
railway line. This matter has already 
been taken up with the Assam Gov-
ernment. 

My hon. friend, Shri Sonavane, felt 
that it was the habit of the Railways 
to carry out surveys and then put 
them in cold storage. Surveys are 
carried out and where there is justi-
fication for constructing new lines, a 
decision is taken and new lines are 
constructed; but where there is no 
justification, that survey has to be 
put in the cold sforage. 

Shri Sonavane: What about the 
line from Latur to Miraj? 

Shri Shahnawaz Khan: That does 
not find a place so far; later on, if 
there is any justification at a later 
stage we will see. But all round we 

are going in fOr large-scale c:onver-
li"ons. 

Shri Priya Gupta said or rather 
warned us not to repeat the follies 
which had so far been committed on 
the Assam link. We are always pre-
pared to benefit from his wisdom. 

Shri Pri;ra Gupta: You put a check 
on them; do not take it personally. 

Mr. Deputy-Speaker: Have you 
finished? 

Shri ShaluaaWIIS Khan: Yes, Sir. 

Mr. Deputy-Speaker: Are the cut 
motions being pressed? 

Shri Prabhat Kar: No, Sir. 

The cut motions were, by leave, with-
drawn. 

Mr. Deputy-Speaker: The question 
is: 

'"!'hat the respective Supple-
mentary sums not exceeding the 
amounts shown in the third 
column of the order paper be 
granted to the President to de-
fray the charges which wiJJ come 
in course of payment during the 
year ending the 31st day of March, 
1964, in respect of the foU·owing 
demands entered in the second 
column thereof: 

Demands Nos. 2 and 15." 

The motion was adopted. 

13.36 hrs. 

WAREHOUSING CORPORATIONS 
(AMENDMENT) BILL 

The Deputy Minister in the MiDistr;r 
Of Food and Agriculture (Shri A. M. 
Thomas): Mr. Deputy-Speaker, Sir, I 
beg to move: 

''That the Bill to amend the 
Warehousing Corporations Act, 
1962, be taken info consideration." 



240 1 Warehousing BHADRA. 1, 1885 (SAKA) Corporationr 2402 

Sir, this is a very simple Bill. 
According to section 3, sub-section 
(2) of the Act of 1962 and accord-
ing to the Act which was replaced 
by the Act of 1962, the Head 
Office of the Central Warehousing 
Corporation is to be situated in Delhi. 
In fact, this provision is obviously 
restrictive in character as restricts 
the Central Government from shifting 
the Head Office to any other place. 
This could have been provided in the 
original Act itself but the lacuna 
came to our notice when the proposal 
had been set atoot for the shifting 
of certain offices from Delhi in the 
overall scheme of dispersal of offices 
from Delhi. 

When this Bill was introduced, the 
hon. Member, Shri Banerjee, put a 
very pertinent question as to whether 
the Government had taken any deci-
sion in the matter of shifting this 
office and, if so, to which place. As 
the provision in the Bill stands, it is 
only an enabling measure. It does 
not enjoin upon the Central Govern-
ment to shift the office to any parti-
cular place. But if the Government 
takes a decision the statutory provi-
sion should not stand in the way of 
the Government from implementing 
their decision. So, what has been 
provided in the Bill is that the cen-
tral office of the Warehousing Cor-
"oration shall be in New Delhi or at 
web other place as the Central Gov-
ernment may, by notification in the 
official Gazette, specify. That is the 
purport of the amendment. It is a 
very simple measure and I do not 
think there would be any dissentient 
voice' in the matter of passing this 
Bill. 

The office of the headquarters of 
the Central Warehousing Corporation 
is one of the offices which the Central 
Government has in view tor shifting 
from Delhi. Two places have been 
suggested. One is Faridabad and the 
other is Agra. The Ministry's own 
inclination is that it would be better, 
in case it is to be shifted, that it 
should be located in Faridabad. It is 
(lnly about 12 miles from Delhi and 
the Central Government has got land 

(Amendment) Bill 
of its own on which the office build-
ing can ·be constructed &0 that the 

. Central Warehousing Corporation can 
posses a building of its own. The 
office is now located in a rented 
building. We have 1'0 pay about 
Rs. 2,600 as rent. Of course, having 
regard to the prevailing rate of rent, 
it cannot be said that the . rent is 
high. The floor area now occupied 
comes to about 5,280 sq. ft. and the 
number of empl'oyees is roundabout 
100. In the scheme of things, it can-
not be said to be a great thing, that 
Is, it is not a big office and the num-
ber of employees is also nDt very 
large. But all the same if the Central 
Government thinks that it would be 
desirable to shift the office the statu-
tory provision should not' stand in 
the way and we have introduced this 
Bill and 1 hope that it would be 
passed without any dissenting voice. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill to amend the 
Warehousing Corporations Act, 
1962, be taken into consideration." 

8hri Prab.llat Kar (Hooghly): Mr. 
Deputy-Speaker, Sir, section 3 (2) of 
the Warehousing Corporations Act 
clearly stated that the head-office of 
the Central Warehousing Corporation 
shall be situated at New Delhi. Now 
so far as the amendment is concerned, 
as just now said .by the Deputy 
Minister, it is being changed: after 
the words "at New Delhi", the words 
"or at such other place as the Central 
Government may, ·by notification in 
the Official Gazette, specify" are 
being inserted. 

My hon. friend Mr. Banerjee, when 
this Bill was introduced, wanted to 
know whether the Government had 
made up its mind that this office 
should be shifted. My point is this: 
is it pure and simple that for want 
of accommodation or on account of 
the dearth of the Government build-
ings here that this office is to be 
shifted from Delhi to Faridabad or 
Agra? What is the purpose of this 
Warehousing Corporation? I feel that .0 far as the function of the Ware-



lV al'ehousing AUGUST 23, 1963 Corporation.! 2404 

[Shri Prabhat Kar] 
housing Corporation is concerned. it 
is very much linked with the Food 
and Agriculture Ministry and accord-
ing to my understanding, this Cor-
poration has not played its role pro-
perly. If We could build warehouses 
at places nearest to the place \)f pro-
duction of grain or where other cash 
crops grow, we shall be able to help 
the peasants who have suffered be-
cause of the middle-men so far as 
the prices are concerned. If more 
warehouses are built near the villages 
and if the arrangement is made, as 
it was suggested in the Rural Credit 
Survey Enquiry rep'ort that the Im-
perial Bank and the erstwhile prince-
ly banks should be transferred to the 
State Bank which has been done and 
subsidiaries also have been opened, 
to open the branches in the rural 
areas and on the basis of receipts of 
warehouses the advices are granted 
by the banks to the peasantry, the 
conditions 'af the peasants who are 
suffering today dUe to the lack of 
funds and who are taking loans from 
maha;ans at a higher rate could be 
improved. 

Now, to t..l:lat extent, the Food and 
Agriculture Ministry, I W'Ould say, 
has not given the proper direction and 
that is why I say the Corporation has 
not played its role properly in the 
case of cash crops like jute or in the 
case of sugarcane or in the case \)f 
even foodgrains where the peasants 
are forced to sell these articles at a 
lesser price, While the middleman 
gets the share of the price and the 
consumers suffer. 

Now, that being the purpose, it is 
essential that the office of this Ware-
housing Corp'oration should be very 
near the Food and Agriculture Minis-
try. So far as the enabling clause is 
concerned, it is innocent and inno-
cuous: the Government may by noti-
flcati ~TJ. shift the office of the Central 
Wareh'ousing C&rporation. This is 
the most vital part. So far as t.he 
shifting of the office of the Corporation 
is concerned, may I know how it is 

(Amendment) Bill 

going to have a proper liais'On with 
the Food and Agriculture Ministry. 
It is the important role that the Cor-
poration has to play in helping the 
peasantry to deposit their production 
and on the basis of receipts take 
advances from the State Bank and its 
subsidiaries, which is a major point, 
which will decide exactly where its 
office should be, at New Delhi or 
at any other place. 

.n~mw (~): ~
~~~,~~~mr~~ 
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w ft;[it itu ~~ t fiI; w RhA' 
~ ~ ~ it; w f.R;r ~ 'fRi f.!;lrr 
;;rN I ~wf.R;r~~~~, 

Shri S. M. Banerjee (Kanpur): Mr. 
Deputy-Speaker, Sir, at the time of 
the introduction of this Bi!l, I wanted 
to know from the hon. Minister whe-
ther the Government had already 
taken a decision to shift this office 
from Delhi to some other place. The 
hon. Minister, while moving this Bill, 
has confirmed that a decision has been 
taken to shift this office from Delhi 
to either Faridabad or Agra. I doubt 
if there is a condition that the office 
should be sb.ifted without increasing 
the income or total emoluments of 
the employees. In this particular 
office, let us examine, how many peo-
ple are working. The total number 
of employees is 122 out of which 11 
are on deputation. I do not know 
what· accommodation Government is 
going to ge-t by driving out these em-
ployees from their homes in Delhi 
either to Faridabad or Agra. The 
shifting of office to Faridabad is 
understandable. It is not 12 miles 
from Delhi; it is 18 miles from this 
place and there are regular bus 
services. 

But serious carnplication will only 
arise when thesoe employees who are 
working in Delhi would like to claim 
that Faridabad should also 'be includ-
ed as an A-Class city for the purposes 
of payment of compensatory allow-
ance. Faridabad cannot be included-
by no stretch a!. imagination, it can 
be included in Delhi or it can came as 
a contiguous area a!. the Delhi Corpo-
ration because it is in Punjab. Natur-
ally, the total emoluments wilq fall. 
At the time when Delhi was upgraded 
u A-Class City, for each employ1ee, the 
minimum gain was to the tune of Rs. 
lZ-22 and for the higher scale, it was 
Uluch IDore. -

1 would like to know from the hon. 
Minister whether he would like to ac-
'!ept my amendnlent. My amendJnent 
is: 

(Amendment) Bill 
''Provided that whenever the 

head office ....... . 

Mr. Deputy-Speaker: We shall eOIDa 
to that later. 

Shrl S. M. Baaerjee: Let IDe finish 
this. It is a very small amendment. 

Mr. Deputy-Speaker: He has already' 
read it. 

Mr. S. M. Banerjee: ''Provided that 
whenever the head office is shifted 
from one place to another, at least six 

. months' notice shall be given to the 
employees of the Corporation, that 
total emoluments shall ·be protected 
and they shall be provided with ac-
commodation". My amendment is this 
and I would like to move this amend-
ment and speak on this because I feel 
that when once they are transferred 
from this place, their emoluments will 
not be protected. 

I would refer that on shifting of the 
Office of the Hindusthan Steel Ltd. to 
Ranchi, what were the concessions 
given? The question of Office accom-
modation as well as the residential 
accoInmodation for employees was set-
tled in consultation with the Bihar 
Government. Then, what were the 
other concessions given? For one 
year, the class III and IV employees 
(clerks) were granted displacement 
allowance at the rate of 10% of their 
salaries per month. This amount was 
not recovered from their salary. Then 
T.A. along with one month's pay was· 
also given which was to be recovered 
and which was recovered in ·twelv~ 

monthly instalments. Then the shifting 
was treated as on transfer. Always 
there is congestion in Delhi. Regarding 
shifting of offices from Delhi, this was 
what the Works and Housing Minister 
1I8ld. . 

No. of employees-
Warehouaing Corporation 120 
Director a!. Tourism 23 

The total carnes to about 2,000 people. 
If 2,000 are shifted from Delhi, will 
Delhi become clean? This is some-
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[Shri S. M. Banerjee] 
thing which passes my comprehension. 
I can understand if a big Ministry ia 
sh:fted from one place to another. 
There may be dislocation whidh is 
understandable. I shall now finish in 
·one minute. The Warehousing Crr-
poration is going to construct another 
building in Agra or in Faridabad for 
these 2,000 employees. After all, 
these offices cannot be accommodated 
either in Taj Mahal or Red Fort in 
Delhi or in the fort at Agra. Anyway 
an office building will have to be cons-
tructed in Faridabad. Wherever the 
.office building is to be 
~onstructed, it will be air-condition-
ed because this is a fashion in this 
country. Then it will have so many 
-I'ooms. There will be at teast Rs. 10 
to 15 lakhs spent on that. But, during 
:the emergency, is it proper for us to 
_spend that amount? Is it congested 
-because at these 122 people or might 
be the totllll number including their 
family members and children it will 
came to 5OO? Is it necessary for cons-
truction of a building -because of this 
ehitting? I would request the hon. 
Minister kindly to consider that if the 
families are shifted from Delhi to Fari-
dabad or to Agra~I do not think they 
.are provided with accommodation_t 
.least Faridabad be included for the 
purpose of compensatory allowances 
like Delhi. Whatever they are getting 
in Delhi, that should be given there 
,as well. There was a time when cer-
;tain offices were shifted and reshuffied' 
within 1li miles from Calcutta. A gues-
tion was raised by the Finance that re-
-shufRing was not within a contiguous 
.area of Calcutta Corporation and 
hence they should not be given higher 
allowance. This question was fought 
with the authorities by certain Mem-
bers of Parliament and State Assem-
bly. mtimately that came within the 
Corporation limit and they were 
granted the allowance. The second 
point which I would like to discuss is 
about certain aspects connected with 
the employees. I raised certain issues 
connected with the employees during 
the course of the discu~sion of this 
Bill in 1962. Now, it is surprising that 
the Pay Commission grades are awil-

(Amendment) Bm 

.ble only to those who are working in 
head offices and are not applicable 
to those Who are workin& 
in the VariOUi States. They 
are termed as field employees. 
Field employees who are supposed to 
work in Moga or other places are not 
getting the benefit of the Pay Com-
mission recommendations. It is really 
surprising. And people are not getting 
increments. The moment they come 
to the head office they have to start 
afresh and their total service does not 
count. This is a clear discrimination 
between employee and employee, and 
I request the Corporation and the 
Government to sit together and decide 
this. I am sure the Corporation will 
not be against accepting the Pay Com-
mission's recommendations in toto. If 
they are Corporation employees they 
are government employees. And when 
the Pay Commission's recoanmenda-
tions are implemented in the case ot 
other government employe:!S, the same 
people who are in Delhi or Moga or 
elsewhere should be given the same 
benefit. 

With these words I again request the 
hon. Minister to kindly consider whe-
ther this harmless amendment of mine 
should not be accepted. It may not be 
rejected, because, after all, this is an 
enabling clause for which Government 
has brought this forward. And my 
amendment will enable me to proU!ct 
the interests of the employees and 
therefore I submit that both these en-
abling provisions should be accepted. 

Shri Sonavane (Pandharpur): Thu. 
Warehousing Corporation amending 
Bill that is before this august House 
is a very small matter. The matter 
of great importance is one that con-
cerns the peasants. The whole idea 
of setting up this CorpOration was 
to facilitate the agriculturists in get-
ing fair prices. I do lll)t know how 
this amending Bill, just by a sheer 
shifting of the head office, is going 
to bring about the desired objective 
as was expressed by the Food Minis-
ter only the other day while in-
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tervening in the debate .on the no-con-
fidence motion, namely that an agri-
culturist should get a remunerative or 
a fair price. 

This Corporation, to my mind, has 
tailed in its purpose. The Minister or 
the Ministry should have come for-
ward to amend the whole Act so as ta 
give the max.imum benefits to the ag-
riculturists. I want to know at what 
places these ~arehouses are located. 
Are they located at places where food-
~ains are grown 00 tha,t when there 
is necessity to store the grains it may 
be done? These warehouses are 
located in the urban areas, such as the 
provincial headquarters or district 
headquarters. I do not know Why an 
amendment in this respect was not 
brought by the Ministry so as to locate 
them as near the villages as possible. 

Shri S. M. Banerjee: In many places 
they are. 

Shrl Sonavane: I am suggesting that, 
I feel they have fai'led in giving 
incentives to the farmer so that he 
may get a fair price, so that his 
grains may be stored, and at a reason-
a1ble or opportune time he may be alble 
to sell the stored grain, and that he 
may be able to get advances on his 
produce also. That type of scheme 
should have been brought forward in 
the amendment. This the Ministry has 
not done so far. The location of the 
warehouses is not correct and the 
number of warehouses is highly ina-
dequate, and I feel that the agricul-
turists are not al:ile to take advantage 
of these warehouses because of their 
position, paucity and inadequacy af 
the facilities pravided. And who 
takes advantage of these warehouses? 
The people who exploit these agricul-
turists. 

The Parliamentary Secretary to the 
Minister of Food and Agricultnre 
(Shri Shinde): The amendment per-
tains only to the office. 

8hri Sonavane: I think thl> Ministry 
has miserably failed in not coming 
forth with an amendment to provide 
good incentives to the agriculturists, 
as your Ministry desires, in order to 
increase food production. That is my 
submission. And for your omission to 
902 (Ai) LSD-6. 

(Amendment) Bill 
do this I am here just to suggest and 
bring out certain points. 

Mr. Deputy-Speaker: This is just to 
change the location of the office of the 
Warehousing Corporation from Delhi 
to some other placf! 
14 Jars. 

Shri Sonavane: We can draw at-
tention to their acts of omission 1I'1so 
while criticising their acts of com-
mission. Therefore I submit it is my 
legitimate rigbt to criticise the Min-
istry that this whole amending Bill 
should have been in that proper shape 
as I have suggested. With this tiny 
amendment this Ministry has not ser-
ved the caure of the agriculturists, and 
the talk of self -sufficiency in food pro-
duction viII just remain a talk in the 
air. I would therefore appeal to the 
Ministry that they should really come 
forward with a measure that would 
touch every aspect and that would 
accelerate and gear up the agricul-
turist so that he may get a fair price 
for his produce. 

With these words I request the Min-
istry that they may think again about 
this matter and when they come for-
ward with any amending legislation 
pertaining to this Ministry this idea 
may be Ulpper!nost in their mind. 

I51'T 150 ;no ~1 (iI~): 
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Mr. Deputy-Speaker: Shri Priya 
Gupta. 

Shri Priya Gupta (Katihar): Sir, 
while making my observations OIl the 
Warehousing Corporations (Amend-
ment) Bill, 1963, I beg to submit that 
the warehouses were proposed for 
··toring grains. In most of the parts 
of '.vhich I have personal knowledge, 

that is, in Assam, Bihar, West Bengal 
and Orissa, I know what is happenin·g. 
} can say that in Assam some lakhs 
of rupees are being paid every month 
as rent for hiring leaky ex-jute mill 
godowns. If this money which was 
spent during the past many years had 
been spent in a proper way, the Cor-
poration could have made their own 
well-designed warehouses, and the 
public exchequer would not have been 
drained to that extent. Similar is the 
condition in Bihar, Orissa and Calcutta. 
In Bhubaneshwar and Kalyani areas 
few warehouses were constructed and 
in Assam also here and there some few 
warehouses have been built. I submit 
that the Government of India should 
go on building its own warehouses be-
cause as the honourable Minister of 
Food said the other day while partici-
pating in the debate on the no-confid-
ence motion, self-sufficiency in food in 
this country cannot be achieved in the 
very recent future. Therefore, the 
buffer-stock and stocking the same in 
the warehouses will be a necessity for 
another 10 to 12 years. Therefore, 
the Government of India, instead of 
wasting money by hiring the other-
wise useless godowns of the jute mills 
of the 'punjipathis' and 'karorpathis', 
just to give them a premium, should 
divert their attention to the proper 
utilisation of their funds by way of 
construction of their own warehouses. 

Secondly, as regards the decentrali-
sation of this scheme, I suggest that 
the suggestion made by the trade 
unions of the food staff of the eastern 
directorate for zonalisation should be 
impl'l!mented, having zonal 'offices in 
Orissa, Bihar, Assam and West Ben-
gal. 

Shri A. M. Thomas: That is Food 
Department--altogether different. 

Shri Priya Gupta: The speaker just 
before me suggested that warehouses 
should be attached to the villages 
where food is produced. That is well 
and good. But the question of givinl 
directives as to what other facilities 
should be given and where and how 
food stuff has to be distributed should 
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also be kept in view. Wnile transfer-
ring the headquarters of the Corpora-
tion, the question of giving proper prO-
tection to the workers and the sugges-
tions of workers' organisations should 
be kept in view. 

Shri Sonavane: There are not man" 
workers. f 

Shri Priya Gupta: That is all my 
submission. 

Shri K. I,. More (Hatakanangle): 
This is a very simple measure, where-
in Government are seeking to amend 
section 3 of the original Act. As has 
been made out in the Statement of 
Objects and Reasons, Government are 
seeking to make an amendment in the 
Act in order to enable them to locate 
the head office of the Central Ware-
housing Corporation at some place 
other than New Delhi. Under the pre-
sent provision, the headquarters is at 
New Delhi, but now Government in-
tend to shift it, and the object of Gov-
ernment is just to carry out the 
scheme of dispersal of offices from 
Delhi. So, this is a very welcome thing. 

I support this Bill. 

Shri A. M. Thomas: Some points 
which are relevant and some which 
are not relevant to the amending Bill 
have been raised in the course of the 
debate. Last year, a comprehensive 
Bill was introduced, and the Act of 
1962 has been the result of that com-
prehensive legislati'Jn. I do not know 
whl'ther my hon. fri'end Shri Sonavane 
took any intere~t in the discussion on 
that Bill at that time or has gon<' 
through this Bill, in which case per-
haPs he would not have raised the 
points that he has raised today. 

The main object of the Central 
Warehousing Corporation is to estab-
lish warehouses in areas of. aU-India 
importance or in centres of all-India 
importance, whereas the State Ware-
housing Corporations are to locate 
warehou~es in urban areas as well as 
in mofussil areas which are important 
from the point of view of the parti-

(Amendment) Bill 
eular State. So, we have to take both 
the Central Warehousing Corporation 
and the Stale Warehousing Corpora-
tions together. It is not correct that the 
urban areas are alone intended to be 
(·uvered. In fact, perhaps, some of the 
centres might be located in urban 
areas or in trade centres, because in 
order to attract 'business as well as for 
the disposal of the stocks from the 
point of view of the agriculturist, it 
may b2 better to have these centres in 
urban areas. 

Shri Sonavane: That is the prime 
need. 

Shri A. M. Thomas: So, it is not cor-
;'ect that we are not having in mind 
I.he benefit of the agriculturist or the 
peasant or the producer but only the 
benefit of the trader, and to say SO 

would be a thorough misreading of 
t.he entire object of this legislation. 

Shri Prabhat Kar raised a very rele-
vant point in that, he has asked whe-
ther it would be at all advisable to 
Rhift this office of the Central Ware-
housing Corporation, since it has to 
function as part and parcel ~f the Min-
istry of Food and Agriculture, and he 
said that proper directions would have 
to be given to this corporation -by the 
Ministry of Food and Agriculture in 
regard to its functioning, and, there-
fore, it would be better to have the 
head office of the Central Warehous-
ing Corporation also in a place where 
the Ministry is itself situated. In that 
regard, one thing has to be under-
stood, namely that this is an autono-
mous corporation. Of course, the cor-
poration would be functioning within 
the framework of the general policy of 
the Government of India. But that 
does not mean that it has to function 
as part and parcel of the Ministry. It 
is not intended also that it should 
function as part and parcel of the 
Ministry, if at all it can only be said 
that it is a subordinate office which 
functions under the auspices of the 
Ministry of Food and Agriculture, but 
actually it is an autonomous corpora-
tion. So, I do not think that there is 
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[Shri A. M. Thomas] 
much weight in the argument of my 
hon. friend that the headquarters of 
this corporation should also ,be situated 
in New Delhi. 

Shri S. M. Baner;ee said that after 
all, this was a small office and the num-
ber of persons who would have to be 
shifted would not be very great. The 
same can be said of every office. 
We cannot shift the office of the Min-
istry concerned but only of some S1lh-
aroinate offices. Time and again. the 
WO!'ks. HollS'ing and Supply Ministry 
had been taken to task in the form of 
questions and other suggcstions on the 
floor of this House that in spite ~ the 
proclaimed objective of dispersal of 
some of the offices from Delhi, nothing 
was being done. That is the charge 
which has been madP.. So. it is advis-
able that some offices should go from 
Delhi. I think my han. friend Shri K. 
N. Tiwary has taken the very correct 
stand that it is not advisable that all 
offices which can perhaps with advan-
tage be situated in other areas should 
be located in Delhi. Moreover, the 
complaint is that Delhi is becoming 
more and more crowded every day. So, 
I do not think that there is much in 
the argument of my han, friend. 

Of cour!iJ!, some arguments have 
been advanced from the point of view 
of t'1e employees. It has been stated 
that it would be necessary to give. ac-
cording to my hon. friend Shri Yashpal 
Singh. six months' notice to the em-
ployees, before an office is intended to 
be shifted to any other place or before 
it is actually shifted to any other place. 
To that, my answer is that, in the first 
place, an office is not going to be 
shifted every now and then. Of course, 
if an emergency happens, and the 
office has to be shifted, then there is no 
question of any notice, Otherwise, if 
an office is gOing to be shifted, the 
employees wIll certainly have suffi-
cient notice of the shifting of it. In 
fact. take, for example, the proposed 
shifting of this office to Faridabad or 
Agra. If it is gOing to Faridabad, 
then, of course, a building has to be 

(Amendment) Bill 

constructed there, and other facilities 
also will have to be provided. That 
will have to be provided. That will 
natura'ily take much longer than the 
time proposed by my hon. friend Shri 
Yashpal Singh, 

By way of addition to the amend-
ment of Shri Yashpal Singh, Shri S. 
M. Banerjee has suggested thalt the 
salari'~ and allowances of the em-
ployees will have to be safeguarded 
even after they Bre shifted from Delhi. 
I would submit that at present the Cen-
tral Warehousing Corporation pays its 
staff at headquarters pay in accord-
ance with the scales as fixed by the 
Central Warehousing Corporation plus 
corre~ponding allowances at the same 
rate at which the GOYe1'TlJ':lent pay 
to their employees. These emoluments 
include both pay and allowanC\'!s. It 
would not be in accord}nce with rules 
to pay the same emoluments at differ-
ent stations. because the rate of allow-
ances varies from station to station. 
As regards the provision of accommo-
dation, the Central Warehousing Cor-
poration does not provide any accom-
modation to its employees at present. 

Sbri S. M, Banerjee: My point is 
only this. When I say that they should 
be paid the same allowances, what I 
mean is this. Mer all, they are Gov-
ernment servants, and the Centray Pay 
Commission has said ..... . 

Mr. DepUty-Speaker: Order, order. 
The Deputy Minister is not yielding. 
So, the hon. Member may resume his 
seat. 

Shri A. M. Thomas: The other point 
raised by Shri S. M, Banerjee was 
raised also in the course of the debate 
on the 1962 Bill. Then, I gave the 
answer that the pay scales of the em-
ployees of the head office of the Cor-
poration were revised during the year 
1962, and retrospective effect to the new 
pay scales was given from 1st July, 
1959. in accorda~e with the Central 
Civil Services (Revised Pay) Rules, 
1960. The pay scales of the centrally 
recruited staff at the warehouses were 
al~ revised on the same basis, and 
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they were given the benefit of dear-
ness allowance and other allowances 
at the Central rates from 1st July, 1959, 
Of course, the question of revising the 
pay scales of other field staff, follow-
ing the revision of the pay sca1es by 
the various State Governments is still 
under examination, and whatever pos-
sible would certainly be done. 

Now, I would say a word about the 
progress of the Central Warehousing 
Col'poration. Although it is not quite 
pertinent to the present Bill, since that 
point has been raised, I lJlay say that 
in recent times, the Central Warehous-
ing Corporation has made consider-
able progress. The accounts for 1962-
63 are being finalised, and the esti-
m:lted gross income is expected to be 
'tbou! Rs. 20 lakhs; the 9torage cliarge 
itself would corne to about Rs. 18 or 19 
laldls. In the previous year, it was 
rmI;.t Rs. 16 lakhs. The loss also is 
progressively diminishing. It is ex-
pected that the corporation will be 
self-suppol'ting by the end of the Third 
Five Year Plan. In fact, we are pro-
ceeding in that directi on. The total 
number of warehouses now comes t" 
78, out of which 11 w:rrehouses hRve 
been com.tru'cted Iby the Cen;ral Ware-
housing Corporation, and 67 are in 
hired godowns. The +.r.t31 o:torage 
capacity now is 1,84,726 tons. I under-
stand that the advances on these ware-
house reC'eipts, both Centre and State, 
have gone even upto Rs. 12 cmres. We 
are not yet satisfied with the progress, 
but the progress achieved in recent 
years has been considerable, and I am 
oure in course of time the losses would 
be w>ped off and we wo':ld be in a 
position to make some profit also. 

Shri Sonavane was asking why we 
should not construct warehouses in-
stead of hiring them. Of course, in 
our scheme of things, there is a cons-
truction programme. But in certain 
centres we have to test whether it 
..,ould be desirable to have them, and 
"0 it is better to start by hiring a go-
down there. If found profitable and 
desir~ble, we would think of construc-
ting god owns in that -oarticular cp.ntre. 

(Amendment) Bill 
These are some ot the points raised. 

Some of the points were not quite 
relevant. But during the discussion of 
The 1962 Bill there was a full-dress de-
bate, a very useful debate, taking a 
whole day. I think Government and 
the Central Warehousing Corporation 
have benefited by that discussion. We 
are ourselves taking steps to see that 
:he Corporation is made as useful a 
body as possible. 

1\Ir, Deputy-Speaker: The question 
is: 

''That the Bill to amend libe 
Warehousing Corporations Act, 
1962, be taken in to consideration". 

The motW1i was adopted 

Clause 2 (Amendment oj $ection 3) 
Shri Yashpal Singh: I beg to' move: 

Page I, ~fter line 8, add-

'(ill To sub-section (2) of section 
3, the followin, proviso shall 
be added, namely:-

"Provided that whenever the 
head-office is shifted from one 
place to another, at least six 
months' notice shall be given to 
the em\>loyees of the Corpora-
tion.'" (1). 
Shrl S. M. Banerjee: I beg to move: 

Page 1, ~fter line 8, add-
'liil To sub-section (2) of section 

3, the following proviso shall 
'be added. namely:-

"Provided that whenever the 
head-office is shifted from one 
place to another, at least six 
months' notice shall ,be 
given to the employees of 
,the Corporation. their total emolu-
ments protected and they shall be 
provided accommodation." '. (2). 

Mr. Deputy-Speaker: These amend-
ments are before the House. Is the 
Minister acce\>ting them? 

Shri A M. Thomas: No, I have al-
ready said it is not possibJe to accept 
them. 
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Mr. Deputy-Speaker: I shall now 

put amendmeClt No. 1 to the vote of 
the House. 

The amendment was put and 
negatived. 

Mr. Deputy-Speaker: I shall now 
put amendment No. 2 to the vote of 
the House. 

The amendment was put and 
negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 2 stand part of the 
Bill". 

The motion was adopted. 

Clause 2 was adeled to the Bill. 

Clause 1, the Enacting Formula and 
the Long Title were added to the Bill. 

Shri A. M. Thomas: I move: 

"That the Bill be passed". 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill be passed". 

Dr. M. S. Aney (Nagpur): What is 
the approximate cost that may be in-
curred initially in building warehous-
es? 

Shri A. M. Thomas: The total cons-
truction. as I have said, is only 46,600 
ton capacity out of the 184,726 tons 
capacity that we have got. 

Shri Priya Gupta: What is the total 
rent paid up-to-date for hiding ware-
houses vis-a_vis the floor spa~e and 
volume? 

Shri A. M. Thomas: I am not in a 
position to give the information now. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill be passed". 

The motion was adopted. 

14.24 hrs. 

CUSTOMS AND CENTRaL EXCISES 
(AMENDMENT) BILL 

Tile Deputy Minister in the Ministry 
of Finance (Shri B. R. Bhaga!): I 
beg to move: 

''That the Bill to amend the 
Customs Act, 1962 and further to 
amend the Central Excises and 
Salt Act, 1944, be taken into con-
sideration." 

'fL 
The purpose of this Bill is simple. 

At present, Customs duty is leviable on 
ioods imported or exported by ;.he 
Central Government. Similarly, 
Centr-l F.xcise duty is also leviable on 
goods produced or manufactured by 
the Central Government. However, 
goods which are imported or exported, 
or produced or manufactured, by a 
State Government, are exempt from 
Customs or Central Excise duties, 
as the case may be, unless they are 
used for the purposes of a trade or 
business. This Bill proposes to provide 
for the levy of Customs and Central 
Excise duties on goods on a uniform 
basis irrespective of whether they 
belong to the Central Government or a 
State Government. 

The exemption in favour of State 
Government is of quite recent ongm. 
Prior to 1951, goods imported or ex-
ported, or produced or manufactured, 
by a State Government were liable to 
duty. However, in 1951 a provision 
was made for charging to duty only 
goods used for the purposes of a trade 
or business. This was done on a limited 
interpretation of Article 289 of the 
Constitution, which provides that the 
property of a State (except such goods 
as are used for purposes of a trade or 
business) shall be exempt from Union 
taxation. This was done in order to 
remain outside the scope of any pos-
sible controversy. 

Our experience during the last few 
years has been that apart from loss 
of revenue these exemptions in favour 

~oved with the recommendation of the President. 


